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A m e n d m e n t s  t o  C o m p a n i e s  ( C e n t r a l  
G o v e r n m e n t ’s )  G e n e r a l  R u l e s  a n d  

F o r m s

The Deputy Minister of Finance 
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under subjection (3) of 
section 642 of the Companies Act, 1956, 
a copy of Notification No. S.R.O. 3867, 
dated the 7th December, 1957 making 
certain amendments to the Companies 
(Central Government’s) General Rules 
and Forms 1856. [Placed in Library. 
See No LT-440|57]

REQUISITIONING AND ACQUISI
TION OF IMMOVABLE PROPERTY 

(AMENDMENT) BILL*
The Minister of Works Housing and 

Supply (Shri K. C. Reddy): Sir, I beg 
to move for leave to introduce a Bill 
further to amend the Requisitioning 
and Acquisition of Immovable Prop- 
Berty Act, 1952

Mr. Speaker: The question is:
“That leave be granted to intro

duce a Bill further to amend the 
Requisitioning and Acquisition of 
Immovable Property Act, 1952."

The motion was adopted
Shri K. C. Reddy: Sir, I introduce 

the Bill.

UNION DUTIES OF EXCISE (DIS
TRIBUTION) BILL AND ESTATE 
DUTY AND TAX ON RAILWAY 
PASSENGER FARES (DISTRIBU

TION) BILL
Mr. Speaker: The House will now 

resume further discussion on the Union 
Duties of Excise (Distribution) Bill, 
1957 and the Estate Duty and Tax on 
Railway Passenger Fares (Distribu
tion) Bill, 1937. Out ot 3 hours and 
SO minutes agreed to by the House for 
general discussion of both the Bills, 
I hour and 16 minutes have already

been availed of and 2 hours and
14 minutes now remain. After the 
general discussion is over, clause by 
clause consideration and third reading 
of these Bills will be taken up for 
which 30 minutes will be available.

Seth Achal Singh may continue his- 
speech.
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